
An Act further to amend the ~alcutta Pilots Act, 1859, and the 
Indian Ports Act, 190.8, in order, PO vest the control of the 
Bengal Pilot Service in the Governor General in Council. 

Governor General in. Cou?cil; I t  is hereby enacted as 
follows :- . 

(2) It sllall come into force on such date as the Governor 
General in Courlcil may, by notification in the Gazette of I 

India, a.ppoint. I 

2. ( I )  I n  sections 2, 3, 4, 17, 15, 19 and 20 of the Calc~rtta ~ITW;;ID;;~.~ 

II of Pilots Act, 1859, for the words " Lieutenant-Governor of 1859. 

case may be, wherever they occur, the words " Governor 
General in  Couiicil " shall be substituted. 

(3)  In sub-section (1) of section 15 of the said Act, for the 
wO&S " Local Government " the words " Governor General 
in Council " shall be substituted. 

8. To sub-section (1) of section 35 of the Indian Ports Act, :~8,"?5'pEt 
xv or 190s.a 1908, the following proviso shall be added, namely :- xv OE 1908. 

" provided that the rates of fees for pilotage within the 

General i n  Council." 
4. -There anything done under the Calcutta Pilots Act, 

the said Acts as hereby amended. 


